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(ill) Facility for inland water transport 
between Kanyakumari and 
ErnakuJam 

SHRJ N. DENNIS ( NagercoiJ ) : 
Providing inland water transport facility 
between Kanyakumari and Emakulam 
would accelerate and promote greatly the 
economic and tourist activi1ies of the 
south-w~tem region of our country. Such 
a facility could be casiJy implemented by 
the renovation and removal of the gaps 

that Cllist in some places mainly between 
Kanyakumari and Trivandrum. Pr viously 
there was conlinuou and r gular inl nd 
water facility bet ~ K any kum ri and 
Trivandrum too through the ancient 
A. V. M. Canal. Subseqoentlf, breaches 
occured and clo ed ome portion of the 
canal with sand and earth and they have 
not been repaired for vcral years Due 
to non-maintenance and long neglect, now 
there i no continuous transport. service. 
If these gaps are removed and the canBI 
i renovated and thereby continuity is 
restored, convenient and highly useful 
inlaod water transport f cility could be 
euily ac:hievcd between K nyakumari and 
Trivandrum. Execution of reno tion and 
maintenance work further nonh between 
Trivandrum and Qu1lon would provide a 
very useful inland w ler Iran porl r 1lity 
betw en Kanyakumnri and Ernakulam. 
Such a fa ility would greatly promote 
trade, commerce and touri m ond ISO 
provide cheaper and popul r tran pon 
facility for the gene I public. Govern-
ment should, therefore, t ke immediate 
teps for the speedy implementation or 

c ntinuou inland water tr n port facilily 
between Kanyakumari and Ernakulam. 

(I ) eed to withdraw Eft Properl 
Act, 1950 d my Pr perty t, 
1968 

SHRI JITENDRA PRAS DA ($hah-
jahanpur) : Sir, the Evacuee Property Act, 
J9.50 was enacted with a view to rehabili-
tate millions or refugees who came over to 
lodja as result of partition in 1947. The 
lndo-China war of 1962 and lndo-Palc 
war of 1965 created problems which led 
to the enactment or Enemy Properly Act, 
1968. Both the legi lations provide for 
automatic vesting of refugee or enemy's 
proP,Crty and, no declaration or notification 
of the iodiv~dual properly was nccc ary, 
Unfortunately, the enforcement or botb 
tho Acts has left behind the trail of 
adverse eJfocts. Since the opportunity of 
being heard was not being given before a 
person was deprived or hi property. The 
amended Evacuee Property Act, 19SO 
provided that after 7th M~y. 1954, no 


